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 None for the Appellant as has been the case on the last several 

occasions. Order sheet reveals that on 06.02.2024 appellant’s counsel 

informed the Authorized Representative that he had suffered heart attack and 

not in a position to come for which we had adjourned the matter, even though 

no written request was made to that effect from the appellant side. More than 

six months have lapsed in the meantime and the matter was listed for hearing 

for more than three occasions including todays listing. 
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2. It seems the appellant is no more interested to pursue its appeal. 

Consequently, we dismiss the appeal for default and non-prosecution under 

CESTAT (Procedure) Rules, 1982. 

(Dictated and pronounced in open court) 

 

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 

 
 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 

suraj 
 
 
 
 


